
Central Administrative Tribunal

Principal Bench

O.A, 2782/2001

New Delhi, this the day ot 2nd November, 2001•

Hon'ble Shri S.R.Adige, Vice-Chairman(A)
Hon'ble Dr.A Vedavalli, Member(J)

S« S.Neg1
H.No.336 D, Gali Noo.13}
Sadhnagar, Pal am Colony
New Delhi—45.

(By advocate I B.N.Bhargava)

Versus

I . The Chairman,
Kendriya Vidyalaya Sangathan,
301—C, Shashtri Bhawan,
New De1h i .

2. The Vice-Chairman,
Kendriya Vidyalaya Sangathan,
Shashtri Bhawan,
New De1hi .

3. The Commissioner,
Kendriya Vidyalaya Sangathan,
18, Institutional Area,
Shaeedjeet Singh Marg,
New De1h i — 18•

1. The Asstt. Commissioner,
Regioner OTTice,
Kendriya Vidyalaya Region,
Lucknow.

(By advocate:Shri S.Rajappa)

ORDER(Oral)

By Shri S.R.Adige, Vice-Chairman(A)

...Applicant.

Respondents.

Applicant impugns respondents' order dated

24.4.2000, rejecting his appeal as being time barred.

2. Heard both sides.

3- The services of the applicant were terminated by

respondents' order dated 18.12.1338. We are informed that

applicant did not file his appeal within the prescribed

(jeriod oT 45 days from the date of the penalty order dated

18.12.1338. Instead applicant has filed the appeal
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i iuue uiiau ui is deiay in filing the appeal 13

about fifty five days. However, as applicant has been
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visitsd with ths s0V0r0 psnalty ot ■C0rniination ot his

s0rvic0Ss wa ara of ths visw that it would bs fair and

propar that his appaal ba disposad of by respondents on

iTiarits- instaad of on the Qround wt i imitatiwii aiona»

5. Under the ci rcurnstances, in the interest of

j ust1ce the impugned order dated 24.4.2000 is Quashed and

set aside and respondents are directed to dispose Qf
Iru

applicant's appeal on tnsrits, after ignoring the delay

Tiling the sanie^ by a detailed, speaking and reasoned order
as exped i ti ously as possible, and preferably within two

rnonths from the date of receipt of a copy of this order>

6. If applicant is aggrieved by the appellate order

so passed, , it will be open to challenge the same through

appropriate original proceedings in accordance with law if

Dr. A. Vedaval1i) (S.R. Adige)
Member (J) Vice Chairman (A)
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